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OPE\l COURT -----~ 
C.8\JTRAL ADlvlINISTRATIVE TRIBUNAL 

8.,.LJ:88~£0 _B,FJ'-l~H 3 ALJ:8.HABAQ:.. 

Allahabad, this the 5th day of February, 2004. 

QUORUM : HJN. MR. JUSTICE S .R. SINGH, V.C,. 
HON. MR. D. R. TH/ARI~ A .M, 

CCP No. 07 of 20J3 in o.A. No.45 of 2001 

Budhi Ballabh Se!Th\lal S/0 Sri Karreshwar Prasad R/0 Vill.Dewari 

Talli, Post Baneda Chamma, District Ie hr I Garh#al(Uttaranchal) 

••JJ•••••• ••••• App lie ant. 

Counsel for applicant : Sri s.c e lVandhyan. 

Wrsus 

1. Sri R.C. Bist., Supe r Irrte nde rrt , Post Office, Nai Te hr i, 

Gar hwal (Uttar enc ha I}, 

2. Sri Raghubir Singh Khat L, Dak Nirikshak, Post Office 

(Central) Tehri Garhwal ••••••• • ••• Fesporoents. 

Counsel for respondents : Sri R.Ce Joshi. 

Q...l\ D E 11 (ORAL) 

B'l_J!)_N_~ l/!B-~§..I.l9.G. ~!ll._SJ:JiG!-i__._y • C • 
Sri SeC, Mandhyan, learned counsel for applicant has 

sent illness slip. Sri R~C. Joshi, le arnad counsel for. :_,.; 

respondents has filed affidavit of Sri R..C. Nist, Senior 

Superintendent of Post Offices, Nai Tehri GarhNal (Uttarancha 
I 

stating th?re in that in compliance of t~ order passed by tha 

Tribunal, the applicant has been appointed as Gramin Dak Sew~ 

A copy of the order dated 29.11.2003 has been enre xo d with 

the said affidavit. 

2. In that view of too matter, tre contempt proceeding 

is dropped and the notices standi---a:ischarg-ed. 

A.M. 


